'A - 3 -
A _
AN . N <7
. T p . = . o+ - ,..' \ ?.
. . L .. L : e e o P - TS -
s T o FORM NOe4 - - o ‘;f
T (SEX RULE 42) | ‘
WQTR/-\TIVE TRIBUNAL - iy
. @U\vAHAII BENCH ’
sHE BT

{o
e
(v}
& -
o]

Original Application HOv . e w

Misc.Petition,No." o i o um

PY R

Review Appligation No.

applicantsi= .. . =
Rcspondents -

. - .

‘ S
? - Agad ¥

§ advocates “Lor ;he_%pp;;canF

Advocatés of the Respondents__ _

R L

- Noges = the Registryl Date

ik WA
AR
NOE=2

Thir W Pw/‘t’/am‘ _ :

MWM«& W§
| ool Gy

| (7,01’ [t A'i’ﬁ'v’“‘?fﬁ'{%

- év\ qu-Kﬁd&av~ JF UmeWfﬁ

. p,x{thg'Pg,ij ClﬁyuArﬁf

T MPV“”@M

o oo el
Gl b o2 |

el
Ceelior aﬂ—;wéﬂ)}
o
Q& C””'fd; 0”’&~ OL”iLD %
0208 (S 3\

| /Qc> .2 .6 e
o st 7’?%0( A [0

contempt Petition No. 9&-‘75 Qo;?

.---a—-u»a—ow

\-\G"S’:?.“}B/&-um—-a.-wnm-.«-—--ou-.—-'f-‘o-w
p\g.é?f\ﬁw&lmve\. -

-

,ﬂ_.._.._”--w.‘

%)09,02 2005‘ present: T

bb
}W\v .

.a-.-ow—-nm-

- -
o PR
,.....a-o—-snwn
._..m“m-v-w‘-"‘

he Hon'ble Mr.M.K.Gupta.
Member (J).

Tbe HQn.ble MY KsVe
Member (A).
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a@ladan

!

}

| |
i Heard Mf.A.M.Singh, learned

? counsel for the petiticners.

% it is contended that vide order
% dated 16.9.2004, direction was

{ issued toO respondent NO.2 tO consi-
% er applicant“s representation filec
{ by him in October, 2003 and dispoOse
%of the same within a period of 3

| ki months from the date of comm-
%unmcation of the sald order. It is
jcontended that the said direction
%@as.been breached and violated by
?hc respondent NO«2.

t 1n view of the above, issue

{ notice to respondent NO.2 ohly as

%he alone is respchsible to_comply
fwith the aforesaid directions

%Returnable on 2_9.3.2005. personal
xappearance of the respondent NO»2

{is dispensed with for the time
%be ing.

Member{A)
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CIVIL ORIGINAL CONTE?PT CASE N®b ﬁé OF 2005"

' Shl’l L. Gogendra Slngh Manlpur _ ,
i \ o . .
' oo Applicant
- Versus - O
The Union of Inula and 3 others.- S
‘ | L e Respondems
o

S . INDE x/wpmsrs

.. Sls Nomenclature . Briéf aeecrlpumn of ‘Pagé s
© ‘No,: of documentsg _'documents ' . S

- X . - B X - o P u

1.  Application Applicatlor! filed by 1 -6
o : the. Appllcant Lo ,

,-"

- 2. -Affidavit \ AfflGaVlt of the Appll— 7
' v cant. :

3. - Annexure C/1 Order dated 16-9-2001+ s-10
. : : .of the Hon'ble Centrel .
TR , ' . Administrative Tribunal,
vooLh s S Guwahati Bench passed =~
Lo s F | in O,A\No, 272 of 2004
S 4,  Annexure ¢/2 Legel notice dated - : n-1%
: L-1.0-2004

Yoo 5. Annexure C/3 Postdl Receipts bemg : )
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- s°nolng le. gal nouce.
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IN THE GENTRAL ADMINI STRATIVE TRIBUNAL

Qiled q M applitast

o

GUWAHATT BENCH
| C'ontempt Petition (Civirl) No, of 2005
(Arising but of ordér dated 16/9/2004
pa ssed in O. A, Wo. 272 Of 2003) '

. IN THE MATTER OF-:

an spplication under section 17 of =
“the Ad@;nistratgve;TrLbunal Act,1985,
Contempt .of Court's’(C.A.T.) Rule,
- 1997 read with séétibn 11 ahd 12 of

the Contempt oquourts Act 1971

for z.nlts.atlon of Gontempt proceedlng
.-agan.nst the Re.&*.pondents,

- WD -

IN BHE MATIER OF

 Wilful ahd @elibrate disobedience
of tHe -c}xjder of thie Hon! ble Central
: ;Admﬁni strative: Trnbunal ;‘G qwahéti
: :Benc-":ﬁ” {datiéd 116-9-200£4 ‘pia\s.‘s,e;d in
0. A Now 272 fof 2003

-~ MND -

IN THE MATTER OF ‘s
shri L. Go jendré s:.ngh, a.ged‘ about
45 years old §/0 L. :Bsbu -Singh
resident of~T5p Aveng Léikal Tinsid
Road, P.O. & P. S. Porompat,mstrlct

mphal Ea st Nam.pur.

e Appllcan‘t .
) bontd.,..2/— -



..:(2...
- Versus - _
1. ‘Smt ha Slngh

Secretary, Mlnlstrg of Agrmculture,
Department of Agncu‘t ture k Co- ‘

‘operation, aOVp; of zndla New Delhi,

'Shri Bhagawati Prasad ’

Chlef_hxecqtlve, Natlonal

uCo-aperatlve Unlon of Indla,
Sl§> CV B Siri. ¢nqt*tut10nel Area—Anguqt
Karamt;-ﬂa;g, New Dﬁlhl¥110016.

'__Sr. Gonsultant Natlonal Co- "

operative Union.of Ind:a,

43 Slrl Tnstltutlonal Area Angust

el N Karantl Msrg, New ﬁelnl—110016

b, Sbrl Kh. Bor&eshar Slngh
- €hairman, Project Co—ordlnahonn-
‘Commltt@e of;NCUI Field Prcgézg
Blshnupur, Manlpur, Dlstrlct {
-0 fﬁxﬁhggguﬁgfﬁan;pur. |

-

A, DETAILS OF APPLICATION -

'.Thelhumble.petiﬁi5é of"théipgéiﬁioneg'aboveqamed,
'YMQEtVRéspectfully Shéwééh :f_" | .

i;i-i;That, the Qresentbpﬁtitigner%s;ﬁhéfPéﬁitionér.
in.0,A, No. 27219;‘2993 which was'filed"héfqge‘the
Hon!ble_eéntral'gdmip uratJve Trlbundl, Guwéhati

~ Bench, seeking p;aying; for glVlng a dlrectlon to

vv Con{té{. oo 3/"’ -



‘set aside the impugned termination order dated .

B 04/06/205. o B

v

2. ’ That, the Hon'ble Central Admmls'tra cive

'Tri.‘oun_al uuwaha’cl Bench ‘heard the Or:.gma’ Apphcatlon

. on 16/§/ZDOA anu flnal‘ly dz.spOSea of the same with a

direction to the Respondents to di‘spose of the represen-

 tation dated 23/10/2003 filed by the spplicant W thin

- a period of 3( three) months frbm the date of ‘communication

of me order of the non ble Cen Lral Adm,.nl ura,vtive

Fileaui ot

Tribunal dated 16/09/ 2001;

A %rue copy of the saia- order
of the Hon'ble Cen'*;fa.l' Admiriis—-
tratz.ve Trlbunal Guwahatz, Bench ‘
dated 16/9/2004 passed in O. A, |
272.0of 2303 is enclosed herethh

~and marked as Annexure—C/l.;

36 . That the cald order of the Hon' ble Central |
Admms‘cratlve 'Irz.buna_, Gu.vahatl Bench date& 16/09/0&
passed in 0. A. No,_ 272 @f 2003 was duly commum.cated
in the form of 1egal notlce dated 4/10/2004 to the

Respondent Nos 1 to L& by reglstered post bemg Nos.

480, 481, l+82 and 485 The said 1egal notlce dated

4/10/200& al 50 clearly stated to cons;der the case ’

and to remstate the appllcant to the serv:.ce of the

. Prodect Offa.cer, NCUT Co-OperatJ_ve Educatlon Fleld

Project, Bishoupur. |
True copies c{_i" (i) legal_',h‘otice
dated 4/10/2004 (ii) Postal
Receipt s being Mo, 480,481,

S

Cﬂntd. seee L‘/"'
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| 1482 and 483 dated 4-10-2004 for
sending said legal notice to the
Respondent s gfe enclosed herewith
and markea as‘Annexufes C/g and

C/B_reSpectively;

4o That, after lapses of period proy@de@‘by_the
Hon'ble Tribunal the Respondents deliéeratély and’
iwilfully'noi implementing fhe‘ordér{of_the iﬁvision
Bench of the Hon‘bie Cehtral Admini strative Tribunal
dated 16-9—2)04 passed on O A. No, 272 of 003. It is
al so0 submi tted wllful, non-conpllance of dlrection of

Sl" the Hon'ble Tribunal also amounts to commlttlna

| contempt and the ReSpondents are 11ab1e to be punished

under the Sectlon ‘of Central Admlnistrative Trlbunal

Act read vith COntempt of Courts. (C.A.T ) Rule s,1992.

\

5. That the Hon‘ble qureme Courtrof Ingia held

‘ §§Lin catena of cases where cerious views were taken up

| when its or ders are vxolated. The.Hon‘ble Supreme 00urt
of Indla has also océasioned ,when the’ contemners were |

punlshed with both fine and 1mprlsonment.

~

6, , That,.if-the'Contemners/ReSpondents-are not

-

pdnished severally in ‘accordance with the relevant
provision of law, the officers and'é&minisfrators of
‘the Country who are already flouting the Hon‘b1e ;
Tribunal's order will be encouraged o alcregard and .
‘disrespect to the orde; of the Hon'ble Trxbunal, which

is the only ray of hqpe;to the pqor c;tlzen ‘in the -

present stage of life,

- N ‘ ! . . ’ COﬂtd.'.’.'-5/"
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7°, ' That, the present petstloner/appllcant has been

'; flled bonafldely and 1n the lnterest of Juctlce to safe—

guerd and maintain the dlgnlty and power of the Hon'ble‘

'"jTrlbunal and to guarantee belief and hepe amangst the *
- people. The Appllcant has no other remedy whlch lS

'sPeedy,vadequate-and‘eiflcaCLOue The prayer for kerein

When granted will be‘complete'and,adequete,

8. ‘That, in the manner qtated above, the Respondents

fad wilfully and mtemmnany dlscbeyed the Hon‘ ble

Tribunal's order and as such the Respondents/Contemners

. are liable to be punxshed in accordance wmth 0.

. RELIEES SOUGHT. FOR BRAYER
In the abOye,prem;sesfment;bned,fip is most
respectfully pnayed.that.Yqur Lofdshgpsimgyemgst

graciously befpleesed~to -

i) take suo—moto-c0gn12ance’bf‘the-offenee of
the ReSpondents/Contemners under the conuempt

';of Cour. s z(c. A.T ) Rule s, 1992

_ii)“ eue-ppocess of ﬁhe?ﬁéﬁ'ﬁTe;%ﬁibhnel
Gempelllng the ReSpendeﬂts to appear in
_persen‘befone the hon‘ble Trlbunal to
‘Amswer the icharges ;T h

f dii) awardrapbroprlave'punychment ¢0 the Respon—

| Tdents,aften hearlng of the‘case dnd to

_compeb;tnemsto compby{wuuh hheJHon'ble

vTrlbunal"werdergaﬁ;once

~

l /C:Qﬂ tde;o coe 6/—

o
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0 S iv) issue any ether oraers/dllectlons that
| this Hon‘Lle ‘Tribunal deems flt and Just

in the 1nterest of Justlce°
- AN D-~-

Award the cost of this,petition{

R o . » lgd,. |
@P@WK\?O— 1PO. No. - de f?ﬁ,w
Dated/Imphal, - wlanature of the Appllcant

Pt

‘fhe .- Jaggaéy,%b?S.'t c{i nggxn~9ﬁtﬂgﬁf‘

By i- No Taibe Sl

Advocate,

'V?r «E* ,R Ifsﬁ PI@* AG«A 41, :If 0 \I

‘ *, L. Gogendra Slngh ageq about. ug years, S/o
L.,Bapu.SLngn, IESlaenthfiTOp Aw%ng L§;k%;1;TinSld
Road, P.O. & P.S. Poramat, District *1mphélf3ast

R Wanlpur do hereby verify thet the contents of para-
grgph Nos.-1 to 4 are true to penconnel knowledge and
oontente .of Para Nos 5 to 8 are. belleve~to13e true on

- the legal adVLce exceptlnc those 1egallp01nts and .those
legal poxnts are based on the 1nfor"nation of my
CQunéﬁlnwh%Ch I;&ngfggfgﬁyﬁbelleve to;hgwﬁ:ue..

,Dated/Imphal, 5, ) : &algnature of the Verlfler,

o | 6K JWY:zOQB . | O(W,? f/{
o o

Advocate,

R C"Oiwrzt(%a‘.o'?/'-
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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL -

A

.. GUWAHATT BENCH

CIVIL ORTGINAL CONTEMPT CASE NO. . OF 2003
Shri L. Gojendra Singh, Manipur - = .
v' o | “e..Applicant,
. — Versus - S '

e . . . '-"?[
The Union of India and .3 others,

oot Réspandents.

LRERTTALRTT -

I, L. Gojendra Singh,. aged about 45.years, s/o L.
-Babu‘Singh 'resident-bf Top Awang Léikei,“Tinsid Road,
_P.S. Porompat,, DJstrlct-Imphal East Manlpur, do hereby

' solemnly affirm and state as  follows :-

1. Tnat I am the Appllcant 1n the accompnylng

/’

aopllcatlon. I have gone +hrough the contents of the
L present application and as such T am well conversant

Jlth the factq and mrcumstancec of the case I am

presentlng this &fflOaVlt in support of the-: statements

.made 'in the;sa&d application. These are true to- my

B 4
¢

 knowl edge.

. . T . .
2. That, the statements made in the foregoing para-
graph Nos 1 to 4 are wifhin my personnel knowledge;
and contents of Para Nos .5 to 8 are believe to be true
‘on the legal advice are based on the 1nformat;on

received by me from my counsel which ffbélieve-the

same to be true.

3e ' That, 'the‘documents at Annexdres C/1 to C/3 are

the true and correct copies of thelr orlglnalsx

—

e

_the '80;- Jesae , 2005. oA L. Gojendra Singh )

Drawn up by :- h;fﬂuﬁﬁd g Deponent

Advocate. - oo



t L © ANNEXURE-%% -
‘f;{,zi EPE CENTRAJ, ADMINTSTRATTYR TRTIBUNAL, GquwanaTT BENCH . '
e ' Original Application No. 272 of 2003, N
‘j‘ Date of orger * This, the 1L6th Day  of éeptember; 2004
THE HON'RLE MR, JUSTTICR R, ., BATTA, vrep CHATRMAN . « é: -
THE HON'BLE MR, K. v, PRANLADAN, ADMTNTSTRATTVE MEMBRER, Qq <
_ : ‘ <
. A . ‘ V m:
Shri L.Gojendra Singh o . : -
Aged about 44 years | #:
S/o L.Babu_singh

Resideht,of Top Awang Leikaj
Tinsig Road, p,s: Porompat

Dist: Tmphal Rast - f'
Manipur. . S * + -« . Applicant,

Nonn apprared o hehalr of npp bt Yo,

- Versus -

The Union of Tndia

Through the Secretary

to the Government of Tndia . ' |
”'Ministry of Agriculture - ;
epartment of Agriculture and Cooperation N - -

rishi Bhavan, Dr.Rajendra Prasad Roag 1
ew Delhi. '

cme="P e The Chief Fxecutive '
Mational Cooperstive Unjon of Tndia

3, Siri Institutional Area, Khel Gaon Marg
- New Delhi -~ 119 016,

i t
3. The Senior Consultant ‘
National Cooperative Union of Tndia
Cooperative Fducation rjielq Project
3, Siri Institutional_Area
‘Khel Gaon Marg

‘New Delhi - 110 016,

4. The Chairman .
Project Co-ordination Committee of
“National Cooperative Union of Tndia

Cooperatijive Fducation rield Project
Bishnupur, Manipur. )

.. . ReSpondents.é

By Advocates Mr.K.K.Phukan g Mr.B.K.Rorah for respondents 2.

to 4, ‘ Q('
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1

. ' ’ O RDFR (ORAL)

M.K.BATTA, J.(v.C):

The matter is: listed today for final . hearlng.

Howeyer, no one has appeared on hehalf of the appllcant

may be mentloned here that the matter h

from t1me to time at the request of learneq advocate for

~the appllcant w.e.f. 14,6, ?004

Vg hearing on 9. ) 2004 a&eo no one-appeared for the applicant

‘and learned counse], Mr.K.K.Phnl’.nn"-npphnrinr; on hnhn'lvF\'\rer

respondent nos.2 to 4 had undert

Q_the learned advocate for the aplecant.
~

N
. \

Mr. K K Phukan

1s flxed for hearing on today to advooate ‘Mr.pP, K Roy

.‘Choudhury, who is ]unlor to Mr.a.m. fingh, learned advocate

----- ﬂfor the appllcant

also been filegd by the applicant in favour of‘Mr.P.K;Ray

Choudhury.
2. ﬁ It appears that the applicant is not interested in

pursulng the matter before this Court, As a3 result of

which, the matter had been adjourned from 14.6.2008, on

‘that count alone, the application can he dlsmlssed for

default . for non- appearance on hehalf of the appllcant.

3. Mr.X.K.Phukan, learned advocate appearing on behalf

of respondent nos.2 to 4, has drawn our attention to‘the

fact that ‘the applicant had made
respondent no.2 in October, 2003, which is ~t Annexure-n/e,
@/«/

"Contd./2

Tt

as been adjourned
When the matter ‘came -up for

aken to convey today s date

Tt is notlced by us that Vakalatnama has

representation tg.



- of the appllcant,

which' is stil} pending. He hasg alsogxnntaiout that there is
alternatlve remedy available of arbitration in terms of
Section 84 (1) (c)

Act, 2002.

4. In the light of the ahove, even fhough the matter‘

can be dlsmlssed for default for non- appearance on’ behalf

we are of the opinion that the ends . of

Justlce w111 be met by g1v1ng direction to respondent no.?

of the Multi-sState Cooperative Societies

v, . “\'____» » K . V . ‘:
to dispose of the the representation filed by the applicant !
| %’"‘" . . PR B ey " % .
i in October, 2003 within » pﬁrlhﬂ :rom the
Q - V S - R - ¢ ) N
date of communication of this order, in cnser the same is '
5 not already disposed of. Tn the facts and circumstances and ‘
| especially in view of the fact that the matter has been !
i ’ R : : ]
4 . . ! 1
! adjourned from time to time on account of adjournments ;
;;f“inﬁ‘ﬂumﬁéepghti by the applicant and also on account of %
S !
M ) i
Lo, ».\ i
o \ !
o \ non appearance of the appllcant,_ie are not Jncllned”to |
N i A\“h\‘). m ) ye—— " .Ii '
' v tinue with the interim order dated 16.12.2003 suspengigg '
! — " '
; Ce e y N ‘
'“%‘ ~ f,éﬁe operation of Anexura=A/1n and the nnld order 1g g
o !
! accordingly vacated. :
| j ‘ :
The application stands ‘disposed of in ‘aforesaid
: terms. There shall be no order as to costs.
o : _ ' . —
m;1 TRy

e
o

e - .
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- From | | - B i _ \\)\
SO ' A. Sachikumer Singh = | S o
L A C/oT.Nandakumar Singh -  Tel. Fax 0385-2220367

| ~ Sr. Advocate
Keishamthong Top Leirak

IMPHAL- 795001 ' ~ Date iﬁ%—
o o True C@QV
1. The Secretary ‘ ' _ - Advocate.
Ministry of Agrlcultute ' o N (

Department of Agriculture & Co- Operatlon
Goverment of India.

2. The Chief Executive.
National Co-Operative Union of India.

3. The Senior Consultant,
- National Co-Operative Union of India.

4, . The Chaima‘n, Project Co-Ordination -
Comnmittee of National Co-Operative:
Union of India, Co-Operative Education
- Field Project, Bishnupur, Manipur.

Ref. :- (1) Representation dated23/10/20.03‘of Shri ,
'L.Gojendra Singh, Ex- Prolect Officer, NCUI Co-
operative Education Field Pro;ect Bishnupur.

(2) - Order of the Hon ble Central Admlmstratlve Tribu
nal Guwahati Bench dated 16/09/2004 passed i in
- Original Appllcatlon No 272 of2003

Subject :-  Legal notice for compllance of the above order of
: the Hon’ble Central Admlmslratlve Tribunal dated
16/09/2004 passed in O.A. No. 272°0f 2003..

Sir,
Under the instruction and on behalf of my cllent Shri L. Gojendra Singh,
S/oL. Babu Smgh of Top Awang Leikai Tinsid Road, P.S: Prompat Imphal
East DlStrlCt Manipur, I hereby give you the present legal notice for compli-
ance of the above order of the Hon’ble Central Administrative Tribunal dated 16/
109/2004 passed in O.A. No. 272 of 2003 on the followmg facts and circum-
stances.

1. ‘V That, my client was intially appointed to the post -of l'“arm Guidance
_Instructor for intensification of Co-operative Educatlon in Co- operatlvely
undevelopment states vide memo No. NCUI/AA/ESTT—I(Pt) dated 19/12/1981
~issued by the Chief Executlve National Co-operative Umon of India. Later,
‘my client was appointed to the post of project Officer, NCUI Co-operative Edu-
cation Field Project, Bishnupur vide Office Memo No. NQUI/IJDS/Blshnupur/
99 dated 16/07/1999 issued by the Dirctor(P&A)National Co-operative Union of India.



Q)- | o g,‘

s 2 That, during the tenure ofmy client’s service as Project Officer, NCUI
; Co-operatlve Education Fieid project, anhnupur there were some sort of commum-
cation gap between the chalrman projct Co-ordination Commlttee NCUI Co-opera- |
tive Education Field Project, Bishnupur and higher authormes of the National Co-

operatlve Union of India regarding submission of my client’s ACRs by the concerned
authorities.

3 . That, during this sort of communication gap betWeen the authorities of the
National Co-operative Umon ofIndia, the Sr. Consultant, Natlonal Co-operative Union
of India issued an ofﬁce order being No.NCUI/AA/E STT/PO/Bxshnupur/03 dated
04/06/2003 terminating my client form his service as the Prolect Officer, NCUI

Co-operative Education Field Proj ect, Bishnupur with immediate:evffect.

Being aggrieved with the above order of the Sr. Consultant dated 04/06/2003
‘my client approached the higher authorities of the NCUI including the chief Exucative
by filing different applications for reinstating him to his service as Project Offcier,

NCUI 'Co-‘operative Education Field Project, Bishnupur on humanitarian ground.

4. That as the authority concerned, NCUI did not pay any 'he,ed‘to the applicat?ions
of my client, he finally filed the above representation date'dv2'3/10/2003- for
reinstating him to the service of the Pfoject Officer, NCUI Co-operative Education
Field Prolect Blshnupur on humanitarian ground after con51dermg the facts stated

therem But the authority concerned did not act upon the sald representatlon
dated 23/ 10/2003. ’

5. Th‘at being aggrieved with the above acts of the:authOrity concerned, National
Co- operatlve Union. of the India my client approached the Hon’ble Central
Admlmstratlve Tribunal, Guwahati Bench by ﬁllmg the persent Orlgmal Apphcatlon
No. 272 of 2003 praying for direction to set aside the Impugned order dated 04/06/
2003 to the post of Project Officer, NCUI Co-oper_ativevaduCa_ti-on Field project

Bishnupur with the reliefs sought for in the above Original Application.

6. That on 16/09/2004 the above Original Application was heard by the Division
Bench of the Hon’ble Central Administrative Tribunal, Guwahan Bench and disposed
“the same. The Dlvnslon Bench of the Hon’ble Central Administrative Tribunal at the
- time of dnsposmg the above Ongmal Application directed lhe Chief Executive
National Co- operatlve Union of India to dispose of the representation dated 23/10/
2003 filed by my client within a period of 3 (three) months from the date of commu-
nication of the order of the Hon’ble Central Administrative Tribunal dated 16/09/2004.
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In the above facts and mrcumstances you are hereby requested to comply w1th

the order of the Hon’ble Central Administrative Tribunal Guwahan Bench dated
- 16/09/2004 passed in O.A. No.272 of 2003 and to dlspose of the representation
_' dated 23/ 10/2003 filed by my client within the perlod specxﬁed therein and in

case of non’ compllance of the sald order I have' further mstructlons to 1mt1ate

' Contempt proceedings agamst you

Yours faithfully,

(A. Sachikumar Singh)
Advocate
It'to T, Nandakuamar Singh
- (Sr Advocate)

Enclosure :

(1 ) Representation dated
23/1 0/2003 _

(2) Copy of the Order of the Hon’ble

- Central Administrative Tribunal
dated 16/09/2004 passed in O.A.
No. 272 of :2003
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